
 375.0  B.A.C.  Report

 (Sh.  G.M.  Banatwalla
 the  days  allotted  for  this  particular  Session

 exhausted  and  still  there  is  no  sign  and  no

 indication  whatsoever  as  to  when  this  House

 will  take  up  this  very  sensitive  question.  The

 situation  is  explosive  and  it  is  agonising  to

 find  that  our  Business  Advisory  Committee

 totally  ignored  the  feelings  and  sentiments

 expressed  in  this  House.  |  very  strongly

 plead  that  in  view  of  the  seriousness,  sensi-

 tiveness  and  explosive  nature  of  the  situ-

 ation,  the  earliest  date  should  be  allotted  for

 the  discussion  of  the  communal  situation

 and  communal  violence.  We  have  to  see  that

 proper  communal  harmony  and  amity  is

 restored  and  established.

 I,  therefore,  usge  upon  the  Government

 and  this  House  to  accept  this  particular
 amendment  to  the  Report  of  the  Business

 Advisory  Committee  and  provide  time  in  this

 week  itself  for  a  discussion  on  communal

 situation  and  violence  in  several  parts  of  the

 country.

 SHRIMATI  SHEILA’  DIKSHIT:  The

 sense  of  the  House  15  that  we  may  consider

 what  Shri  G.M.  Banatwalla  has  said  in  the

 next  meeting  of  the  Business  Advisory
 Committee.  The  situation  is  not  that  explo-
 sive.

 SHRI  G.M.  BANATWALLA:  50%  of  the

 Session  is  over  and  we  are  merely  living  on

 assurances,

 SHRIMATI  SHEILA  DIKSHIT:  50%  is

 still  there,

 MR.  DEPUTY  SPEAKER:  Are  you  with-

 drawing  your  amendment?

 SHRI  G.M.  BANATWALLA:  No.

 MR.  DEPUTY  SPEAKER:  Now  |  shall

 put  the  amendment  moved  by  Shri  G.M.

 Banatwalla  to  the  vote  of  the  House.

 The  question  is:
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 "The  Report  be  referred  back  to  the

 Committee  to  provide  time  for  discus-

 sion  during  this  week  on  communal

 situation  and  violence  in  several  parts
 of  the  country  particularly  in  Muzaffar-

 nagar,  Khatoli  and  Aligarh  in  U.P.”

 The  motion  was  negatived

 MR.  DEPUTY  SPEAKER: The  question

 “That  this  House  do  agree  with  the

 Sixty-second  Report  of  the  Business

 Advisory  Committee  presented  to  the

 House  on  the  21st  November,  1988.”

 The  motion  was  adopted

 12.20  hrs.

 MATTERS  UNDER  RULE  377

 [English]

 (i)  Need  to  complete  the  hydel  power

 Project,  Indravati  on  6  time

 SHR!  JAGANNATH  PATTNAIK

 (Kalahandi):  Sir,  power  is  one  of  the  basic

 infrastructures  for  development.  The  Hydel
 Power  Project  of  Indravati  in  the  State  of

 Orissa,  construction  work  of  which  has  been

 taken  up  by the  Natianal  Power  Construction

 Corporation,  is  not  progressing  satisfacto-

 rily.  This  is  causing  apprehension  that  ॥  may
 not  be  commissioned  on  time.  A  high-level

 monitoring  is  essential  to  see  that  it  is  com-

 pleted  in  time.

 (li)  Need  to  retain  Central  Plantation

 Crop  Research  Institute,  Hirchalli,
 Tumkur  with  I.C.A.R.  itself

 SHRI  G.S.  BASAVARAJU  (Tumkur):
 Sir,  the  Central  Plantation  Crop  Research

 Institute,  Hirchalli,  Tumkur  was  established


